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AUTHORITATIVE ENGLISH TEXT

Bill No. 41 of 2010
THE HIMACHAL PRADESH ANATOMY (AMENDMENT ) BILL, 2010
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Anatomy Act,1966(Act No.4 of 1966).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows:—

1. ThisAct may be called the Himachal Pradéstatomy short title.
(AmendmentAct, 2010.

2. In long title of the Himachal PradeBhatomyAct,1966 Afmlendment
(hereinafter referred to as the “principat”), after the words “provide for”,ﬁtleolng

the words “donation of bodies or any part thereof and” shall be inserted.

3. In section 2 of the principatt, after clause (6), the followingmendment
clause shall banserted, namely:— of section 2.

"(7)" donation of body" means donation of whole body or any
part thereof by any person for the purpose of anatomical
examination and research .”.

4. After section 5 of the principALt, the following new section insertion
shall be inserted, namely :— of new
section
5A.
5A. Donation of body or any part thereof of deceased persons
for anatomical examination etc.— (1) If any person at any time before his
death had expressed an intention in writing in the presence of two or more
witnesses, that his body or any part thereof be given to an approved institution

for being used after his death for the purpose of conducting anatomical
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examination and dissection or other similar purpose, any near relative may
unless he has reason to believe that the said intention was subsequently
revoked, authorize the removal of the dead body or such part thereof to any
approved institution for use in accordance with the intention.

(2)  Thelegal heir of a deceased person may also donate the
body or any part thereof for the purposes specified iAttis

(3) Subject to the provisions of sub-sections (4) and (5), the
removal and use of whole body or any part thereof in accordance with an
authority given in pursuance of this section shall be lawful, and shall be sufficient
warrant for the removal of the body or any part thereof amdse for the
purposes of thiact.

4) The body or any part thereof of any deceased person shalll
not be removed for any of the purposes specified in sub-section (1) from any
place where such person may have died,—

0] within forty-eight hours from the time of such persal@ath; or

(if) until after twenty-four hours notice, (to be reckoned from
the time of such death) to the Executive Magistrate of the
intended removal of the body; or

(iit) unless a certificate stating in what manner such person came
by his death is obtained before the removal of the, lolodiy
signed by the registered medical practitioner who attended
such person during the iliness whereof he digifliray such
practitioner attended such person during such illness, then,
by a registered medical practitioner who shall be called in
after the death of such person to view his body and who
shall state the manner and cause of death according to the
best of his knowledge and belief and such certificate shall be
delivered together with the body to the authority in-charge
of an approved institution receiving the same for any of the
purposes aforesaid.

(5) If near relative has reason to believe that an inquest or a
postmortem examination of such body may be required to
be held in accordance with the provisions of any law for the
time being in force, the authority for the removal of the body
or any part thereof shall not be given under this section except
with the consent of the authority empowered to hold an inquest
or order postmortem under such faw
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STATEMENT OFOBJECTS AND REASONS

The Himachal PradegmatomyAct, 1966 (Act No. 4 of 1966) provides for supply of
unclaimed bodies of deceased person to hospitals and medical and teaching institutions for the
purpose of anatomical examination and research etc. Adtttiees not provide for donation of
bodies or any part thereof for anatomical examinations and research etc. The Medical Institutions
like Indira Gandhi Medical College, Shimla andRajindra Prasad Government Medical College,
Tanda are receiving only unclaimed bodies for the purpose of anatomical examination and research
etc. In view of coming forward of few people interested in donating the whole body or any part
thereof for the purpose of research and anatomical examinations and in view of the direction of
Hon’ble High Courtin CWN0.1361 of 2010, titled as Ram Lal Shaivessus &te of Himachal
Pradesh and others, it has been decided to suitably améwtlithid to provide for donation of
whole body or any part thereof by any person or legal heir of a deceased person for the purpose
of research and anatomical examinationis has necessitated amendments iAt¢hdid .

This Bill seeks to achieve the aforesaid objectives .
Dr. RAJEEV BINDAL,
Minister-in-Charge.

DHARAMSHALA:
Dated: .....ooovvvveveiiieeeenn. , 2010.
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—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—NIL—



